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Applications are invited from the eligible candidates for the posts of secretary

(Law) at lnformatron commission of Andhra Pradesh candidates should be either ln-

service on deputation basis (oR) Retired Government emproyees on contract basis'

The scale of pay should be Rs.56,870 _ 1,05,810 and the age should be less than 64

years in case of Retired Govt employees'

lnterested candidates both the servrng (oR) tletired shall submit their Bio data

with latest photo to the Secretary, nPic on or before 03-12-2021at 4'00 pm ln-service

candidates shall apply through proper channel' Full details can be obtained from the

Commtssion's website: ic.ap .clov .in.S
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NOTIFICATION

Rc. N o. 807 5/AP I C/Es_tt./2 0 ?0 Dated: 1 -11-2021

Sub APIC (RTl Act, 2005) -" Estt - Appointment of Secretary (Admn) & Secretary
(Law) in the lnformation Commission of Andhra Pradesh - Notification - Reg.

G O IVls No 122, G A (AR&T ll) Dept dated: 06-09-2017
Lr No GAD01-ARON/lscl26l201g-AR, dated: 16-09-2020

## ## ##

The Government of Andhra Pradesh issued notification for constitution of Andhra

Pradesh State lnformation Cornmrssion r:n '16-08-2017. Applications are invited from

the eligible candidates for the following posts

Secretary (Admn) 1 No

Secretary (Law) '1 No

Candidates should be either ln-service on deputation basis (OR) retired

Government employees on contract basrs ln both the cases, the scale of pay should

be Rs 56,870 - 1,05,810

The ln-service candidates shall aoolv throuqh prope r channel

lnterested candidates shall subrnit their Bio data with latest photo to The

Secretarv. APIC on or before 03 -12-20 1 at 4.00 pm.

Note

To
The Notice Board, APIC
The APIC Websrte www slc aP gov ln
The Peshis of Hon'ble CIC & SIC's

1)Job chart & otl'rer details enclosed atAnnexure lfor Secretary (Admn )

Zi 
"f 
on chart & other details enclosed at Annexure ll for Secretary (Law)
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ll. SECRETARY (Law)

1)

2l Remuneration

a)

3) Eliqibili tv:
on RTI Act,
of Registrar

4\

The Period of Deputation / contract wilr be initiaily for one year and may be
extended based on their performance.

ln case of Deputatron basis frorn other Depaftments, as per the deputation
rules / foreign service rules They should not be less than the pay scale of
Rs.56,870 - 1,05,810

b) ln case of retired ernproyees - consolidated monthly remuneration of
Rs 80,000/- provided if therr scale of pay Rs 56,870 - 1,05,8i0 at the time of
their retirernent

Good comrnunication along with drafting skills and havrng knowledge
2005, with Legal Back ground and thorough knowledge in functions
Hon'ble High Court

_ ln case of retired personnel retired in the capacjty of District Judge /
Senior Additional Pubiic ProseciLtor / Pr.rblrc []rrosecutor is desirable

Age: Should be less than 64 ycars of age in case of Retired Govt employees.

5) Mode of Selectio n: lnterview basis:

Short listed candidates wr I be interviewed ancl selected

6) Duties & Responsibili ties (Not exhausttve)

The Secretary (Law) will be the Registrar of Andhra Pradesh lnformation
Com m issio n,

i The office of the Registrar shall receive all applications, 2',d appeals,
complaints, counter statements replies and other documents and scrutiny
of the same

IV

T'he Regrstrar shall discharge his func;tions under the control and
superintendence of the Chief lnformation Commissioner

Any communication addressed to the Reg istrar/Secretary/Commission
wtll be deemed to be addressed to the Commission and the Commission
will be represented try h m rn all judicial ntatters.

The Registrar shall decide all questrons ansing out of the scrutiny of the
appeals and corlplalnts before these are registered.

1'he Registrar shall frx the date of hearing of appeal, complaint or other
proceedings and may prepare and notify in advance a cause list in respect
of the cases lrsted 'or hearing

aNNEXURE - t-t
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is supposed to maintain the, Resistry of the commission as
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